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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE BENCH, CHENNAI 

ORIGINAL APPLICATION NO. 46 OF 2025 (SZ) 

[EARLIER ORIGINAL APPLICATION NO. 12 OF 2025 (PB)] 

  

IN THE MATTER OF: 

Suo Motu matter in respect of news item 

appearing in DT Next dated 06.01.2025 titled 

“Adyar has 10X fecal coliform than normal and 

nil dissolved O2” 

                                                                                                                       ……..Applicant(s) 

Vs 

Tamil Nadu Pollution Control Board 

Through its Member Secretary, 

Chennai and Ors. 

….. Respondent(s) 

 

REPLY FILED ON BEHALF OF RESPONDENT NO. 2, 

CENTRAL POLLUTION CONTROL BOARD (CPCB) 

1. That, Hon'ble NGT (PB) vide order dated 21.01.2025 in the case of Original Application 

No. 12 of 2025 (PB), impleaded Central Pollution Control Board (hereinafter referred to 

as CPCB) as Respondent No. 2 and sought the response in the instant matter. Thereby, the 

reply is made in this instant Original Application (hereinafter referred to as OA) in 

succeeding paragraphs. 
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2. That, CPCB is constituted under Section 3 of the Water (Prevention and Control of 

Pollution) Act, 1974. It performs the functions under the Water (Prevention and Control of 

Pollution) Act, 1974 (hereinafter referred to as Water Act, 1974), the Air (Prevention and 

Control of Pollution) Act, 1981 (hereinafter referred to as Air Act, 1981) and the 

Environmental(Protection) Act, 1986. 

REPLY 

1. That, the matter is related to news item about alarming levels of pollution in Adyar river in 

Tamil Nadu rendering the water septic with no dissolved oxygen content near the Adyar 

Eco-Park. As per the news item, a report by the Tamil Nadu Pollution Control Board 

(TNPCB) from October indicates that fecal coliform levels have reached 1,026 most 

probable number (MPN) per 100 milliliters, exceeding the permissible standard of 100 

MPN/100ml by over tenfold. This marks a substantial increase from June's measurement 

of 241 MPN/100ml. Total coliform concentrations have also surged to 7,500 MPN/100ml 

from 1,011 MPN/100ml in June. Alarmingly, the dissolved oxygen (DO) level has 

plummeted to zero, far below the required 4 milligrams per liter, creating an environment 

incapable of supporting aquatic life. The article further highlights that biological oxygen 

demand (BOD) and chemical oxygen demand (COD) levels are elevated at 30 mg/L and 

136 mg/L, respectively, indicating severe water quality degradation. It is further stated in 

the news item that the TNPCB attributes these conditions to the discharge of untreated 

domestic sewage into the river. 

 

2. That, it is humbly submitted that the Hon’ble NGT (PB) vide Order dated 21.01.2025 

directed all the respondents to file their responses before the appropriate Bench of the 

Tribunal and transferred the case to Hon’ble NGT Southern Zone, Chennai. Further, the 

case was re-numbered as OA No. 46 of 2025 (SZ) at Hon’ble NGT (SZ) Chennai and listed 

for hearing on 27.03.2025. 
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3. That, it is humbly submitted that Primary Water Quality Criteria for Outdoor Bathing has 

been notified by MoEF&CC vide Notification dated 25.09.2000 under the Environment 

(Protection) Amendment Rules, 2000. The criteria includes, Faecal Coliform (2500 MPN/ 

100 mL Maximum Permissible), Faecal Streptococci (500 MPN/ 100 mL Maximum 

Permissible), pH (6.5-8.5), Dissolved Oxygen (5 mg/L or more) and Biochemical Oxygen 

Demand (3 mg/L or less). A copy of the Notification dated 25.09.2000 is attached as 

Annexure -1. 

 

4. That, it is humbly submitted that, CPCB in co-ordination with State Pollution Control 

Boards (SPCBs)/Pollution Control Committees (PCCs), has established National Water 

Quality Monitoring Programme (NWMP) in order to assess the status of water quality of 

water resources and to facilitate for prevention and control of pollution in water bodies. 

Under NWMP, Tamil Nadu Pollution Control Board (hereinafter referred to as TNPCB) is 

monitoring water quality of Adyar river at 5 locations, namely Ekkattuthangal, 

Jaferkhanpet, Maraimalai Bridge, Kotturpuram Bridge and Boat Club. Out of these 5 

locations, 2 monitored locations viz. River Adyar at Kotturpuram Bridge and River Adyar 

at Boat Club are near to the Adyar Eco-Park. 

 

5. That, it is humbly submitted that the water quality data of Adyar river for the year 2023 

monitored under NWMP is placed as Annexure-2. The water quality data reveals that 

Adyar river was non-complying with the notified Primary Water Quality Criteria for 

outdoor bathing w.r.t. parameters DO and BOD during the year 2023.  

 

6. That, it is humbly submitted that CPCB has pursued with Tamil Nadu Pollution Control 

Board (hereinafter referred to as TNPCB) vide letter dated 17.02.2025 to provide Report 

on the present matter. A copy of the letter addressed to TNPCB is annexed as Annexure-

3. The Report submitted by TNPCB vide Letter No. TNPCB/LAW/LA-III/NGT/003397 

dated 13.05.2025 is attached as Annexure-4.  
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7. That, it is submitted that, as per the Report received from TNPCB, the following are the 

key observations and action taken by TNPCB:  

i. TNPCB has informed that, as part of the rejuvenation of Coovum and Adyar River 

stretches under the supervision of Chennai River Restoration Trust (CRRT), water 

samples from the Adyar river are collected and analyzed by TNPCB on a fortnightly 

basis. As per the analysis of samples collected on 03.01.2025 at upstream and 

downstream of STP located at Kotturpuram, the concentrations of Total and Fecal 

coliforms were higher than the acceptable limits.  

ii. TNPCB has sent a letter dated 26.02.2025 to the Zonal officer, Zone 13, Greater 

Chennai Corporation to take necessary action to prevent the discharge of untreated 

sewage into the Adyar river, and to furnish action taken report.   

8.    That, in light of the above submissions, it is respectfully submitted that this Answering 

Respondent No. 2, i.e. CPCB, shall abide by any order(s) or direction(s) passed by this Hon'ble 

Tribunal in the instant OA. 

  

  

H. D. Varalaxmi 

      Scientist E & Regional Director 

CPCB, Chennai 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE BENCH, CHENNAI 

ORIGINAL APPLICATION NO. 46 OF 2025 (SZ) 

[EARLIER ORIGINAL APPLICATION NO. 12 OF 2025 (PB)] 

  

IN THE MATTER OF: 

Suo Motu matter in respect of news item 

appearing in DT Next dated 06.01.2025 titled 

“Adyar has 10X fecal coliform than normal and 

nil dissolved O2” 

                                                                                                                    ……Applicant(s) 

Vs 

Tamil Nadu Pollution Control Board 

Through its Member Secretary, 

Chennai and Ors. 

….. Respondent(s) 

 AFFIDAVIT 

I, H. D. Varalaxmi, D/o Shri H.S. Devaiah, Hindu, aged about 55 years working as a 

Scientist E & Regional Director at the Regional Directorate - Chennai, Central Pollution Control 

Board, 40-E, 2nd Floor, BSNL Building, TVK Industrial Estate, CIPET Road, Chennai - 600 032, 

do hereby solemnly affirm and sincerely state as follows: 

1. That the deponent is authorized representative to represent the Respondent CPCB in the 

present case, and as such, I am well conversant with the facts and circumstances of the 

present case on the basis of the information derived from the official records, and hence, I 

am competent and authorized to verify, sign and swear this affidavit on behalf of the 

Respondent CPCB. 

 

 



Page No. 6 
 

2. That the accompanying reply may be read as part and parcel of the present affidavit as 

I am competent to swear this affidavit. 

 

3. That the accompanying reply has been drafted and filed under my instructions and authority 

the contents thereof of are true and correct on the basis of the records maintained during 

ordinary course of business of CPCB and available records and documents and the contents 

of the same are read over and explained to me and are not repeated herein for the sake of 

brevity. 

  

 

DEPONENT 

  COUNSEL FOR CPCB-R2 

  

 

 

 VERIFICATION 

Verified at Chennai on this Eleventh day of June, 2025 that the contents of the above reply 

are correct and true on the basis of the record of the cases as maintained in the day to day affairs 

of the CPCB. Nothing has been concealed, or suppressed therefrom or mis-stated. 

  Verified at Chennai on this the 11th day of June, 2025. 

   

DEPONENT  
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MINISTRY OF ENVIRONMENT AND FORESTS

NOTIFICATION

New Delhi, the 25th September, 2000

G.S.R. 742(E).— In exercise of the powers conferred by sections 6 and 25 of the
Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby makes
the following rules further to amend the Environment (Protection) Rules, 1986, namely.

1. (l) These rules may be called the Environment (Protection) Amendment
Rules, 2000.

(2) Save as otherwise provided in this notification, they shall come into force
on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986,—

(1) In Schedule I, after serial number 89 relating to Noise standards for fire
crackers and the entries relating thereto, the following serial numbers and
entries shall be inserted, namely: —

"90. Standards for coal mines

1. Air Quality Standards

The Suspended Particulate Matter (SPM), Respirable Particulate Matter (RPM),
Sulphur dioxide (SO2) and Oxides of Nitrogen (NOx) concentration in downwind
direction considering predominant wind direction, at a distance of 500 metres
from the following dust generating sources shall not exceed the standards
specified in the Tables I, II and III given below:

Dust Generating Sources

Loading or unloading, Haul road, coal transportation road, Coal handling plant
(CHP), Railway sliding, Blasting, Drilling, Overburden dumps, or any other dust
generating external sources like coke ovens (hard as well as soft), briquette
industry, nearby road etc.
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93. Primary Water Quality Criteria for Bathing Waters.

In a water body or its part, water is subjected to several types of uses. Depending
on the types of uses and activities, water quality criteria have been specified to
determine its suitability for a particular purpose. Among the various types of uses
there is one use that demands highest level of water quality or purity and that is
termed as "Designated Best Use" in that stretch of water body. Based on this,
water quality requirements have been specified for different uses in terms of
primary water quality criteria. The primary water quality criteria for bathing water
are specified along with the rationale in table 1.

Table 1.

PRIMARY WATER QUALITY CRITERIA FOR BATHING WATER
(Water used for organised outdoor bathing)

CRITERIA

1. Fecal Coliform
MPN/100 ml:

2. Fecal Streptococci
MPN/100 ml:

2.pH:

3. Dissolved Oxygen:

4. Biochemical Oxygen
demand 3 day,27°C:

500 (desirable)
2500 (Maximum
Permissible)

100 (desirable)
500 (Maximum
Permissible)

Between 6.5 -8.5

5 mg/1 or more

3 mg/1 or less

RATIONALE

To ensure low sewage contamination.
Fecal coliform and fecal streptococci are
considered as they reflect the bacterial
pathogenicity.

The desirable and permissible limits are
suggested to allow for fluctuation in
environmental conditions such as
seasonal change, changes in flow
conditions etc.
The range provides protection to the skin
and delicate organs like eyes, nose, ears
etc. which are directly exposed during
outdoor bathing.
The minimum dissolved oxygen
concentration of 5 mg/1 ensures
reasonable freedom from oxygen
consuming organic pollution
immediately upstream which is
necessary for preventing production of
anaerobic gases (obnoxious gases) from
sediment.
The Biochemical Oxygen Demand of 3
mg/1 or less of the water ensures
reasonable freedom from oxygen
demanding pollutants and prevent
production of obnoxious gases";
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STN 
Code 

Name Of Monitoring Location Type 
of 

Water 
Body 

Name 
of 

Water 
Body 

State Name Dissolved 
O2 (mg/L) 

pH BOD 
(mg/L) 

Fecal 
Coliform  

(MPN/100ml) 

Min Max Min Max Min Max Min Max 

Primary Water Quality for Outdoor Bathing notified under the E(P) Rules, 1986  
 >5 mg/L 6.5-8.5 <3 mg/L 

<2500 MPN/ 
100 ml 

10034 RIVER ADYAR AT EKKATTUTHANGAL RIVER ADYAR TAMIL NADU 0.3 3.6 6.75 7.75 4.2 25 18 470 

10035 RIVER ADYAR AT JAFERKHANPET RIVER ADYAR TAMIL NADU 0.3 2.9 6.73 7.51 5.3 25 18 330 

10036 RIVER ADYAR AT MARAIMALAI BRIDGE RIVER ADYAR TAMIL NADU 0.3 3.9 6.87 7.36 4.5 20 40 270 

10038 RIVER ADYAR AT KOTTURPURAM BRIDGE RIVER ADYAR TAMIL NADU 0.3 2.7 6.58 7.35 6 40 1.8 320 

10039 RIVER ADYAR NEAR BOAT CLUB RIVER ADYAR TAMIL NADU 0.3 4.1 6.51 7.31 4.6 38 40 320 
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1iSiEEJFJ
CPCB

anprffrode
CENTRAL  POLLUTION  CONTROL  BOARD

uqiFT,aTgivqi]aTgqthiiTTRI,vNIH{ch-i`
MINISTRY  OF  ENVIRONMENT,  FOREST a  CLIMATE  CHANGE,  GOVT.  OF  INDIA

F. No. Tech/02/Legal(TN)/RDC/2024-25/   ` 07G

To rf#
ember Secretary

Date:  17.02.2025

Tamil Nadu Pollution Control Board
No.76, Mount Road, Guindy
Chermai-600032

Sub:   Action Taken Report in case of 0.A. No. 12/2025 (PB) -Reg.

Sir,

The Hon'ble National Green Tribunal, Principal Bench, Delhi has registered a Suo Motu
case Original Application No. 12 of 2025 based on the News item appearing in DT Next dated
06.01.2025, titled  "Adyar has  lox fecal coliform than normal  and nil dissolved  02".  The
matter relates to alarming levels of pollution in Adyar river in Tamil Nadu rendering the water
septic with no dissolved oxygen content near the Adyar Eco-Park. CPCB has been impleaded
as  Respondent  No.  2  vide  Hon'ble  NGT  PB  Order  dated  21.01.2025.  The  case  has  been
transferred to the Southern Zone and will be listed on 18.03.2025.

In this connection, it is kindly requested to provide action taken report (ATR), water
sampling and analysis caITied out if any to this office, at the earliest.

;,uros-fa#lly
(H. D. Varalaxmi)
Regional Director

th fiin ( a* ) : fRT dF , 40-i` fty]nI fen, ftrF-di_aT 3fiife QF2z` far
g{m.  044-29998683/044-29567019 jfa:  rdchennai.cpcb@go`.  in

Regional  Dir®ctorato  (Ch®nnai):  Second  Floor,  40-E,  BSNL  Buildmg,  TVK  lndiistrial  Estate,  CIPE I

Phone:  044-29998683/044-29567019  Email:  rdchennai.cpcb@gciv w

HeadTEiEv:#a='.g.Fun?T;g¥;,ThJ,O_013,2ooj.,
g`m  rTelephone.  01143102030,  Fax  .  22305793,  22307078,  22307079   221``\1

{-fa  /   E-mall   cpcb@nic.in  aFT/Website    www.cpcb  ni``  H
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BEFORE THE NATIONAL GREEN TRIBUNAL 

(SOUTHERN ZONE) CHENNAI 

 

ORIGINAL APPLICATION No. 46 OF 2025 

 

Earlier O.A. No. 477/2024 (PB) 

 

In the matter of: 

 

Tribunal on its own motion SUO MOTU based 

on the News Item appearing in DT Next dated   

 06.01.2025 titled “Adyar has 10X fecal 

coliform than normal and nil dissolved O2”  

 

......... Applicant (s) 

Versus 

 Tamil Nadu Pollution Control Board  

Through its Member Secretary and Ors. 

.....Respondent(s) 

 

 

REPLY ON BEHALF OF RESPONDENT No. 2 

CENTRAL POLLUTION CONTROL BOARD 

 

 

 

 

Advocate D.S Ekambaram 

Counsel for the 2nd Respondent 

M-9445158274 

 



 
BEFORE THE NATIONAL GREEN TRIBUNAL, CHENNAI. 

SOUTHERN ZONE, CHENΝΑΙ 
Ο. Α. No. 46 of 2025 (SZ) 

 
Suo motu matter titled 
“Adyar has 10X fecal coliform than normal and nil dissolved O2"        
appearing in the DT Next dated 06.01.2025                      … Applicant. 
 

Versus 
Tamil Nadu Pollution Control Board,  
Through its Member Secretary and Ors.                                           … Respondents 
 
 
To 

The Registrar, 
National Green Tribunal (SZ), 
Chennai. 

 
Sir, 
 
Please enter my appearance on behalf of the Respondent no. 2 (CPCB) in the 
above case, as I have been instructed to appear on their behalf. 
 
 
Chennai 
Date: 16.06.2025. 

Mr.D.S.Ekambaram 
              COUNSEL FOR RESPONDENT-  2(CPCB) 
             Roll No: 81/1973 
           Cell No : 9445158274 
 



 


